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Industrial licences granted to Madhya
Pradesh

+
*125. DR. VASANT KUMAR
PANDIT:

SHRI SUBHASH YADAV:

Will the Minister of INDUSTRY
be pleased to lay a statement show-
ing:

(a) the number of industrial licences
granted in Madhya Pradesh during the
lagt three yearg and the industry to be
set up under each licence;
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(b) how many and which of the
above are in private, joint and public
sector; -

" (c) the number of industries that
have actually been set up against
them;

(d) the reasons why other indus~
tries have not been set up till now;
and

(e) the action taken by the Centre
and Stale Governments to expedite
their setting-up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRjy P.
A. SANGMA): (a) to (e). A state-
ment is placed on the Table of the
House.

Statement

(a) 33 industrial licences were
granted for setting up of industries in
Madhy, Pradesh State during the
years 1978 to 1980 under the Indus-
tries (Development and Regulation)
Act, 1951, These relate to the item
falling under Scheduled ndustries
like Metallurgical Industries, Electri-
cal Equipment, Fertilizers, Chemicals,
Textiles, Paper, Sugar, Food Products,
Cement, Timber Products, Misc. Mech.
and Engineering Industries ete.

(b) 1—Sector No. of
IL Gran-
ted Dur-
ing
1978—8o,

Private sector . . . . 29
State Industrial Dev. Corporations 3
Public Sector {Centre4-State) . I

-

(e) 7 Industria] Licences have been
implemented.

(d) and (e). A letter of intent has
validity period of one year while an
industrial licence has validity period
of two years. Under the Indusiries
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{Development and Regulation) Act,

‘1951, any person to whom a licence

has been issued, fails to establish or
to take effective steps to establish a
new industrial undertaking within the
above mentioned time limits (or such
extended time limits as may be grant-
ed by Government), the Central Gov-
ernment may revoke the licence if it
is satisfled that no effective steps have
been taken for implementation.

2. Since it takes sometimes two
years or more for industrial licence
to fructify, some of the licences above
mentioned may be in the process of
implementation. However, it has been
generally notified fo 311 Ministries
‘that they may review all letters of
intent and industrial licences granted
which have not yet been implemented,
and if no valid reasons exist for grant
of extension, to weed out such licences
hy 31-3-81.

sions based on adequate justification
-or evidence produced by the entrepre-
neur regarding satisfactory progress of
the implementation, the administrative
Ministries will take specific approval
-of the Licensing Committee.

DR. VASANT KUMAR PANDIT:
'Sir, I seek your protection. The
answer given ig incomplete. If you
see clauses (a) and (b) of my ques-
tion ang the answer given, you will
notice that I will have to ask another
supplementary to get full information,
'So, let them first give the complete
answer,

MR. SPEAKER: Let him put the
question,

DR. VASANT KUMAR PANDIT:
1 have put the question. Both my
question and the answer are before
you. You will notice that the answer
ig absolutely incomplete. Therefore,
1 will have to ask so many supplemen-
taries, while you have already an-
nounced from the Chair that we can-
oot ask supplementaries (a), (b) and
{e). ’
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Where, in specific cases,
they would like to recommend exten="
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DR. VASANT KUMAR PANDIT:
The answer is not full. They have
not given information to whatever
question I have asked. So, I suggest
that you withhold the question and
ask the Government to give a com-
plete reply. For instance, jn part (e¢)
of the question, I wanted to know the
numbey of industries that have . actu-
ally been set up. The answer merely
says that 7 industrial licences have
been implemented. 1f the industries
have been set up, they have not given
the names. So, I do not know how I
can ask supplementaries.

SHRI P, A. SANGMA: In part (¢)
of the question you have askeq for
the number of industries that have
actually been set up. We have given
the number by stating that 7 indus-
trial licences have been implemented.
In the main question you did not ask
for the names of those industries for
which licences have been given.

DR. VASANT KUMAR PANDIT:
Please see part (a) of the question.
It says:

“the number of industrial licences
granted in Madhya Pradesh during
the ]ast three years and the industry
to be set up under each licence;”

They have not given that information.
They hdve simply stated that 33 in-
dustrial licences falling under the
Schedule “like...." were granted. I
do not know what they mean by the
word “like”. 1 want to know speci-
fically the licences granted and imple-
mented out of those 33.
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MR. SPEAKER; Don’t you find the
information in part (b) of the ques-
tion?

DR, VASANT KUMAR PANDIT:
The statement simply says that they
relate to items which are in the Sche-
dule “like....”, It is not specific; it
only gives the norms. Unless I know
what industries were set up where,
how can I frame my supplementary?

SHRI P. A. SANGMA: 7 industries.

SHRI JYOTIRMQY BOSU: Part (a)
of the question clearly gtates *‘the
number of industria] licences granted
in Madhya Pradesh during the lost
three years and the industiry to be set
up under each licence”. It is clear.

SHR; P. A. SANGMA: To the
question as to how many industrial
licences had been jssued in the last
three years, my answer is that in the
last three years the number of indus-
trial licences issued ig 33.

DR. VASANT KUMAR PANDIT:
“After last three years”, you reaq the
last sentence. Please see last line of
the first part,

SHRI P. A. SANGMA: The ques-
tion gpecifically relates to the State
of Madhya Pradesh and in Madhya
Pradesh we have given 33 industrial
licences. If you want the number of
licences issued year-wise, the num-
ber of industrial licences issued in the
last three years is:

1978 . . . . . 8

1979 . . . . . 7

1980 . . . . . 18
Total: 33_

AN HON. MEMBER: You read the
whole question.

MR, SPEAKER: Part (a) of t}:.e
question “and the industry to be set
up under each licence”.

SHRI P. A. SANGMA: Monthly
bulletins on the type of industry to
be set up are issued and they are
available in the library. However,
since the member is insisting I will
give you the figure. The industries:
which have been granted licences are.
as follows:

1978
New Undeértakings . . . 2
New Articles . . . . I
Substantial expansion . . 5

This is in 1978,

MR. SPEAKER: What industries are
set up under each licence?

DR. VASANT KUMAR PANDIT:
The reply to the whole question is
not complete. Please hold up this
question.

MR. SPEAKER: All right, We hold.

up this question.
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